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IN THE CEIqI'RPIL WIINISTRATIVE TRIBUNAl. HYDERABAn BENCH AT HYDERABAD 

O.A.NO. C°?> /93 

Between: 
	 Date of Order: 6/7-93 

I 

Divisional Railway Mciaqer, (D3) 
South cetitral Railway, Secunderabad, 

Permctnent tiDy Thrr'rctor (con) 
S.C.Rly, Secunderabad. 

Q'iieü SignaJ, Inspector, 
Signal & Telecorrmunication Departlient, 
S.C.Rly, Secunderabad. 

kDPliCants. 

and 

 
Presiding Officer, Labour Court, 
Narayanaguda., A .P. Liyderabad. 

Respondents. 

For the hpplidantsL MrN.I.Devraj, SC for Rlys. 

For the Respondents: 	 .5 

(tRAM: 
THE RON' SUE MR.JUSTICE V.NEELArECI RAO VICE CHAIRMAN 

AND 

THE HON 'ELF MR.P .T .TIRWE&GAnM ; rIEEr:( thai) 

The Tribunal made the fdllowinq Order:— 

Admit. The operation of the order dated 11-3-2 

in C.M.P..No. 

	

	123Z /8& is suspended until further orders. 

Issue notice to the Respondents. 

Post the case on 6.9.93. 

To 
The Divisional Railway Manager (B.G) S.C.Rly, Secunderabad. 
The Permanent Way Inspector (con) S.C.Rly. Secunderabad. 
The Chief Signal Inspector, Signal & Teleconmunication 
Department, S.C.Rly, Secunderabad. 

4 The Presiding Officer, Labour court, Narayanaguda, 1-lyderabad. 
'5. One copy to i4r.N.R..Devraj, SC for Rlys. CAT.Hyd. 

One copy to Mr. 
One spare copy. 
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TYPED BY 	 COMPMED BY 

- 	 CHECiD BY 	 APPROVED BY 

IN THE CLNTPJL ADaNISTPTWE TIBUtQAL 
HYDERABAD BENCH AT HYDERABAD 

THE HON'BLE MR.NTJSTICE V.NEELADRI RAO 
VICE CHZIRMAN 

AjID 

THE HON'BLE MRJAI.B.GORTY ; MEMBEK(AD) 

ANn 
THE HON' ELF NR k CHANDRAsEqij REDDY 

MEMEER(J) 
Ali 

-I,  

	

THE HON'BLE 14R.P.T.TIRUVENG1.D 	;M(A) ' 

Dated : 

0 RDER/Jwp- 

M_h  

in- 

O.A.No, 	cqVq 

Amjtted and Interim directions 
issued 

All2red  
Disp\sed of with directions 

Dismssed 

Disrnfsed as withdrawn 

Dismised for default, 

Rejec4d,/ Ordered 

No ordJr as to costs. 
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